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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this T.irty-Second Rpport 
(Sixth Lok Sabha) on Action Taken by Government on the recom-
mendations contained in the Twenty-Second Report (Sixth Lok 
Sabha) on the Ministry of Agriculture and Irrigation (Department 
of Food)-Reservations for, and employment of, Scheduled Castes 
and Scheduled Tribes in the Food Corpo!'8tion of India. 

2. The draft Report was considered and adopted by the Commit-
tee on the Welfare of Scheduled Castes and Scheduled Tribes at 
their sitting held on the 20th March, 1979. 

, .. 

3. The Report has been divided into the following Chapters: 

I. Report. 

II. Recommendations/Observations which have been accepte& 
by Government. 

III. Recommendations/Observ./ltions which the Committee do not. 
desire to pursue in view of Government's replies. 

IV. Recommendations/Observations in respect of which replies 
of Government have not been accepted by the Committee-
and which require reiteration. 

V. Recommendations/Observations in respect of which final 
replies of GovernllJent have not been received. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Twenty-second Report (Sixth Lok 
Sabh.a) of the Committee is given in Appendix. It would be observ-
ed therefrom that out of 55 recommendations made in the Report, 
41 recommendations i.e. 74.55 per cent have been accepted by Gov-
ernment; the Committee do not desire to pursue four recommenda-
tions, i.e. 7.27 per cent of their recommendations in view of Gov-
ernment's replies; eight recommendations, i.p 14.54 per cent, in res-
pect of which replies of Government have not been accepted by the· 
Committee and require reiteration; and for two recommendations,. 
i.e. 3.64 per cent, final replies of Government have not been received. 

NEW DELHI; 
April 4, 1979, 
Chaitra 14, 190f(Saka). 

RAM DHAN, 
Chairnum, 

Committee on tM Welfare of Sched~ 
CaateB and Scheduled Tribu... 

(v) 
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REPORT 

This Re~ort of the Committee deals with the action taken by 
'Government on the recommendations contained in the Twenty-
second Report (Sixth Lok Sabha) of the Committee on the Welfare 
-of Scheduled Castes and Scheduled Tribes on the Ministry of Agri-
culture and Irrigation (Department of Food)-ReservatioDS for, and 
employment of, Scheduled Castes and Scheduled Tribes in the Food 
CorpO!'ation of India. 

1.2. In para 1.4 of their Twenty-second Report, the Committee had 
observed that there was no provision in the Food Corporations Act, 
1964 for the appointment of qualified Scheduled Caste and Scheduled. 
Tribe persons on the Board of Directors of the Food Corporation of 
India and had desired the Government to examine the feasibility 
of making a provision in the said Act for appointment of a Scheduled 
Caste or a Scheduled Tribe Director on the Board of DirectO!'s to 
give it a statutory footing. In their reply dated the 31st August, 
1978, the Ministry of Agriculture and Irrigation (Department of 
Food) have stated that keeping in view the provisions and the prac-
tice prevailing in other Public Sector Enterprises, it is not considered 
necessary to make a statutory provision in the Food Corporations 
Act, 1964 for appointment of a member of the Scheduled Castesl 
Scheduled Tribes as a Director on the Board of the Food Corporation 
of India. The views of the Committee would, howe".'er, be kept in 
mind while making appointments to the Board of DirectO!'S of the 
Food Corporation of India. 

The Committee do not a,.." with the view. of the MiIliItrJ of 
Agriculture and Irrigation (Department of Food) and re-lterate their 
earlier recommendation that a provision may be made In the Food 
Corporations Ad, 1984 for the appointment of • member of Schedul-
ed Castes/Scheduled Tribes as a DIrector on the Board of Dlredon 
~f the Food Corporation of India to watch the Interests of Scheduled 
Castes and Scheduled Tribes. 

1.3. In para 2.13 of thei,!, Report, the Committee had desired that 
a Cell with adequate staff should be set up in the Department ('f 
Food to assist the Liaison Oftlcer and to watch the implementation 
of reservation Ofders and other concessions admissible to Scheduled 
Caste and Scheduled Tribe employees and also to look into the 



grievances and complaints of Scheduled Caste and Scheduled Tribe' 
employees. In their reply dated the 31st August, 1978, the Minist!'y 
of Agriculture and Irrigation (Department of Food) have stated that 
the question of creating a separate Cell for this work is under con-
sideration in consultation with the Ministry of Finance. 

The Committee are not satisfied with the reply of the,Department 
of Food and they find no justification in consulting the Ministry of 
Finanee at this stare for setting up a Cell when specific orders issued 
by the Ministry of Home Affairs as far back as 19th April, 1969 
already exist in this regard .... Tbe Committee, therefore, urge tbat a 
Cell with adequate staff should be set up forthwith in the Depart-
ment of Food to assist the Liaison Officer in the discharge of his 
duties effectively. 

1.4. In para 3.18 of their Report, the Committee had recommend-
ed that all advertisement notices should simultaneously be sent to 
the local Scheduled Caste and Scheduled Tribe M.L.As. and M.Ps. and 
also to the Members of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes. In their reply dated the 26th Decem-
ber, 1978, the Ministry of Agriculture and Irrigation (Department of 
Food) while accepting the recommendation to the extent thpt copies 
of the advertisements will be sent to the Secretariat of the Commit-
tee for circulation amongst its members, have stated that the Food 
Corporation of India wi1l1ssue further instructions to its subordinate 
offices to the effect that copies of advertisements may be supplied 
to such local Scheduled Caste and Scheduled Tribe M.Ps./M.L.AB. 
who may evince interest in the matter and ask for them. 

The Committee reiterate their earlier recommendation that whUe 
sending copies of their recruitment advertisements to the Secretariat 
of the Committee for circulation to its members, the Food Corpora-
tion of India should simu1tan~ly send copies of the advertise-
ments to all tbe local Scbeduled Caste and Scbeduled Tribe M.L.As. 
and M.Ps. 

1.5. In pan 3.43 of their Report, the Committee had recommend-
ed that where requisite number of Scheduled Caste and Scheduled 
Tribe candidates fulfilling even the relaxed standards are I)Ot avail-
able to fill the reserved vacancies, the recruiting" authorities should 
select for. appointment, the best among the Scheduled Castes and 
Scheduled Tribes fulfUling the minimum educational qualifications 
and also do away with the condition of previous experience in so 
far as Scheduled Caste and Schedul.ed Tribe candidates are concern-
ed. In their. reply dated the 26th December, 1978, the Ministry of 
Agriculture and Irrigation (Department of Food) have stated that 
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the Food Corporation of India have reported that they are already-
following Government's instructions contained in Bureau of Public 
Enterprises O.M. No. BPEIGI-027175-MAN[61 1 I 75-BPE (IC)] dated 
25-9-75 which provides that the qualifications regarding experience 
for d;rect recruitment may be relaxed at the discretion of the com-
petent authority in the case of candidates belonging to Scheduled 
Castes and Scheduled Tribes if this is not p!'ejudicial to efficiency and 
sufficient number of candidates from these communities possess:ng 
the requisite experience are not likely to be available to fill up the 
vacancies reserved for them. It also provides that when vacancies 
reserved for Scheduled Castes and Scheduled Tdbes are advertised 
Or intimated ,to the Employment Exchange, it should be specifkaUy 
mentioned in the advertisement/requisition that the period of ex-
perience prescribed is relaxable at the discretion of the competent 
authority in the case of 'Scheduled Caste and Scheduled Tribe crmdi-
dates. Since the relaxations already in force are adequate, it is not 
necessary to further relax or eliminate completely the condition of 
previous experience for Scheduled Caste and Scheduled Tribe candi-
dates. 

The Committee are not convinced with the arguments advanced 
by the Department of Food and reiterate that the condition of pre-
vious experience for recruitment in the Food Corporation of India 
should be done away with so far as Scheduled Caste and Scheduled 
Tribe candidates are concerned. 

1.6. In paras 3.59 and 4.19 of their Report, the Committee had 
suggested that the Food Corporation of Ind!a should consider the 
feasibility of enlarging the zone of consideration to 5 to 6 times the 
number of vacancies or even further extending, if necessary, in the 
caSe of Scheduled Caste and Scheduled Tribe employees so that 
adeqpate number of Scheduled Caste and Scheduled Tribe employees 
are available far consideration for promotion to the next grade. In 
their reply dated the 26th December, 1978, the Ministry of Agricul-
ture and Irrigation (Department of Food) have stated that in pro-
motion by selection in Class In and Class IV where reservations 
have been provided for Scheduled Castes and Scheduled Tribe. 
under the orders issued on 11-7-1978, there is already a separa.te zone 
of consideration for Scheduled Caste and Scheduled TrIbe candidates 
for reserved vacancies. Thus, the Scheduled Caste and Scheduled 
Tribe candidates who are not within the normal zone of cQnsidera-
tion for unreserved vacancies can also be considered far promotion 
against reserved vacancies, if they are within the separate zone of 
consideration with reference to nu~ber of vacancies provided they 
I!'e ptherwise eligible for promotion according to the reczultment' 
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rules prescribed for the posts concerned. In promotion, on the 
!basis of seniority subject to fitness, there is no zone of consideration 
as such, as persons who are eligible for such promotion 8'l'e consider-
ed against the available number of vacancies according to seniority 
and fitness. In the caSe of vacancies reserved for Scheduled Castes 
and Scheduled Tribes, candidates belonging to these co~nitie8 
can be considered irrespective of their position in the general senio-
tity list provided they are otherwise eligible for consideration for 
promotion according to the Recruitment Rules prescribed for the 
posts concerned. While introducing reservation for Scheduled 

. Castes and Scheduled Tribes in promotion by selection in or to Class 
I and to the lowest rung of Class I w.e.f. 20-7-1974, it was decided 
by Government that only those Scheduled Caste and Scheduled 
Tribe officers who are within the normal zone of consideration should 
be considered against reserved vacancies. This decision was taken 
keeping in view mainly the consideration that the morale of the ser-
vices at these higher levels should not be affected by promoting very 
junior Scheduled Caste/Scheduled Tribe employees who might find 
it embarrassing or difficult to supervise the work of their erstwhile 
seniors under whom they might have worked till then. This would 
affect adversely the efficiency at higher level. It is, thereJore, not 
considered feasible to have a separate zone of consideration for Sche-
duled Castes and Scheduled Tribes in promotion by Selection in the 
above categories of posts (Class II and lowest rung of Class I). 

The Committee are not satisfied with the Government's reply and 
reiterate their earlier recommendation that the zone of consideration 
for promotion in the Food Corporation of India should be enlarged to 

·5 to 6 times the number of vacancies or even further extended, if 
necessary, in the case of Scheduled Caste and Scheduled Tribe em-
ployees as per instructions contained in the Department of Personnel 
and Administrative Reforms O.M. No. 36011/6/75-Estt(SCT) dated 
7-5-1975. • ....... (, '''-''' 

1.7. In para 3.87 of their Report, the Committee had sugge-sted 
that if Scheduled Caste or Scheduled Tribe candidates are not avail-
able to fUl all the reserved vacancies then the exchange of vacancies 
should be resorted to in the very fi'l'st year. In their reply dated 
the 26th December, 1978, the Ministry of Agriculture and Irrigation 
(Department of Food) have stated that the Department of Personnel 
and Administrative Refonns, who have considered this matter in de-
tail in connection with a similar recommendation in the forty-first 
Report of the Committee, are not in favour of exchange of reserved 
vacancies between Scheduled Castes and Scheduled Tribes at the 
1!nd of each year as it may give rise to various compllcations and 
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they have advised that the present system of exchanging the V8Cua-
cies at the end of the third Y4W' is a satisfactory arrangement. 

The Committee do not agree with the Government'. reply and 
reiterate their earlier recom'llendation that if the Scheduled Cute 
and Scheduled Tribe candidates are not avaDable to All all the re-
served vacancies, then the exchange of vacancies between Scheduled 
Castes and Scheduled Tribes, as the ease may be, should be resorted 
to in the very first year. 

1.8. In para 5.11 of theit" Report, the Committee had desired that 
petty contracts upto a value of Rs. 10,000 should be given to Schl"dul-
ed Caste and Scheduled Tribe persons on nomination basis. In their 
reply dated the 25th January, 1979, the Ministry of Agriculture and 
Irrigation (Department of Food) have intn- alia stated that contracts 
are made either through open tender enquiry or limited tender 
enquiry from more than one p~ty. If the rates quoted by Schedul-
ed Caste or Scheduled Tribe suppliers are competitive they would 
get the contract/supply order in nonnal course. Awarding of con-
tracts on nomination basis to persons belonging to Scheduled Caste 
and Scheduled Tribe communities is considered not justified. 

lhe Committee are not convinced with the reply of Government 
and reiterate their earlier re~ommendation that petty contract. upto 
a value of Rs. 10,000/- should be riven to Schedllled Caste and Sche-
duled Tribe persons On nomination basis and, if necessary. the rules 
may be amended accordingly. 



" 
CHAPTER U 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN: 
ACCEPTED BY GOVERNMENT 

Recommendation (Para 4 of Introduction) 

The Committee desire that, in the light of the observations made 
by the Committee in the Report, the Ministry of Agriculture and 
Irrigation (Department of Food) should review the position relating-
to reservations for, and employment of, Scheduled Castes and Sche-
duled Tribes in other offices/Public Sector Undertakings etc. under' 
their control and enSll'l'e that such lapses do not occur in these offices/ 
organisations and that the reservation orders are implemented by 
them in toto. 

Reply of Government 

Noted for careful compliance. As desired by the Committee, the-
observations made in the RepO'l't have been brought to the notice ~f 
all offices/Public Sector Undertakings under the administrative c')n-
trol of this Department and the position in this regard is being re-
viewed. 

[Ministry of Agriculture & Irrigation (Department or Food)' 
O.M. No. 14-3/78-FC-I dated the 31st August, 19781 

Recommendation (SI. No.2, Para 1.10) 

The Committee note that a provision has been made in the Food 
Corporation of India (Staff) Regulation, 1971 that itJ. making ap-
pointments in the services of Food Corporation of India, resen'a-
tions and other concessions would be provided to Scheduled Caites 
and Scheduled Tribes as directed by the Central Government from 
time to time and, according to the Chairman, Food Corporation of 
India, all instructions issued by the Ministry of· Home Affairs/De-
partment of Personnel and Adminiltrative Reforms/Bureau of 
Public Enterprises in this regard have been adopted by the Corpora-
tion. 1'he Committee desi!'e that the Food Corporation of India 
should not only adopt but also implement in toto all the orders: 

6 
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and instructions regarding reservations and other concea~l/re­
"1axations for Scheduled Castes and Scheduled Tribes issued by the 
Government of India from time to time including those !'elating to 
promotions etc. 

Reply of Government 

Food Corporation of India have noted the recommendation for 
careful compliance. 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3/78-FC-I dated the 31st August, 1978] 

Recommendation (SI. No.3, Para 1.11) 

The Committee, while conceding that the Corporation being an 
autonomous body, the Department of Food do not exercise day-to-day 

"check or control over its operations, would • nevertheless like to 
emphasise that the Department of Food should keep a careful and 
<:ontinuous watch to oversee that the reservation orders are not only 
-.adopted but implemented in letter and spirit by the Corporation and 
.all its field organisations. 

Reply of Government 

The 'recommendation has been noted. 

[Ministry of Agriculture & Irrig,tion (Department of Food) 
O.M. No. 14-3/78-FC-I dated the 31st Au~st, 1978] 

Reeommendatlon (SI. No.4, Para 2.4.) 

Although the Committee have been informed that all orders and 
instructions issued by the Ministry of Home AftBirs/Bureau of Public 
Enterprises/Department of Personnel and Administrative Refonns 

received either direct or through the Department of Food are being 
folloWed in the Food Corporation of India, the Committee Bre lur-
prised to note from the material supplied by the Food Corporation 
of India that none of the orders on reservatioDi issued by the Mint.-
"'try of Home Affairs/Department of Personnel and Admblistrative 
Reforms/Bureau of Public Enterprises after the 19th October, 1974, 
has been received in the Food Corporation of India. In the cIrcum-
stances the Committee cannot but deplore that there has been laxity 
in the Department of Food in sending copies of such orders to the 
Food Corporation of India or the Food Corporation of India h81 not 



8 

ensured its proper collation at their end. Be that as it may, the co-
ordination machinery both in the Department of Food and in the Food 
Corporation of India requires to be streamlined and strengthened. 
The Committee would like that the Deputy Secretary· nomiuated as 
Liaison Officer in the Department of Food should ensure prompt com-
mu!,\ication and proper implementation of all the orders issued from 
~ime to time for reservations and other concessions/relaxations ad-
missible to Scheduled Castes and Scheduled Tribes. 

Reply of Government 

The recommendation has been noted. Department of Food have 
forwarded all orders/inst!'uctions received. in this regard to Food 
Corporation of India. However, the F.C'.t. have now reported tha,t 
they did not include all orders/instructions in the Statement furnish-
ed along with the preliminary material as it was considered that the 
Parliamentary Committee had desired information only in regard 
to reservation of posts for Scheduled Castes/Scheduled Tribes. They 
have further clarified and confirmed that all orders I institutions 
issued br the Government in this regard from time to time, not only 
after 19-10-74 but even prior to it, have been adopted in toto. 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3/78-FC-I dated the 31st August, 1978] 

Recommendation (SL No.6, Para 2.4) 

The ,Committee also note that Liaison Officers have been nominat-
ed in the HeadlZonallRegional Offices of the Food Corporation of 
India and a separate Cell under Liaison Officer has been set up in 
the Head Office and that separate staff is being earmarked. for the 
Cell in Zonal and Regional Offices of the Corporation to look after 
the work relating to 'reservations for Scheduled Castes and Schedul-
ed Tribes. The Committee hope that these Cells have started. func-
tioning effectively and that as assured. by the Chairman, Food Cor-
p()ra~on of India during the courSe of evidence, he has reviewed. the 
position again in this 'l'egard and has taken steps for organisational 
improvement wherever necessary. The Committee are of the view 
that mere designating a Liaison Officer and his periodically inspect-
ing the offices and reporting the progress is !tot enough. What i. 
needed is concerted action on the pa'l't of Lia' son Officer to ensure 
due compliance by the appointing authorities with the orders and 
instructions pertaining to the reservation of vacancies in favour of 
Scheduled Castes and Scheduled Tribes and other concessions ad-
missible to them. In order to CMTy out the duties effectively, it is 
but essential that he should ensure that the personnel assisting him' 



9 

are conversant with the duties required for proper and effective im-
plementation of reservation orders. The Committee would there-
fore, Uke that the Food Corporation of India should Rrr~nge re-
fresher courses for training the concerned oftlcers and staff and, if 
necessary, utilise the services of the oftice of the Commissioner for 
Scheduled Castes and Scheduled Tribes for arranging such !"efresher 
courses during this year for the training of concerned oMcers. 

Reply of Government 

Food Corporation of India have noted the !"ecommendation knd are 
taking necessary steps for arranging refresher courses for training 
the concerned oftlcers and the staff in consultation with the oftlce of 
the Commissioner for S'Cheduled Castes and Scheduled Tribes, 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3/78-FC-I, dated 30th September, 1978] 

Recommendation (81. No.7, Para No. 2.20) 

The Committee regret to note that annual statements regarding 
representation of Scheduled Castes and Scheduled Tribes In the 
services of the Food Corporation of India for the year 1975 and 1976 
were submitted by the Food Corporation'to the Department of Food 
on the 8th April, and 30th April, 1977 respectively, although thete 
should have been sent to them latest by the 1st March, every year 
as la':d down in the Department of Personnel and Administrative 
Reforms O.M. No. 17/S/7O-Esttl (SCT), dated the 1st January, 1972. 
The Committee feel that the very purpose of submitting these annual 
statements gets defeated if these statements are not submited in time. 
The Committee would, therefore, impress upon the Food Corpora-
tion of India that these statements are submitted to the Ministry of 
Agriculture and Irrigation (Department of Food) in time. Failure 
to submit these statements in time should be regarded as a serious 
lapse on the part of concerned oftlcel's. 

Reply of GoVerDmeDt 

Food Corporation of India have noted the recommendation, How-
ever, it may be mentioned that as per the instructions contain~ in 
the Brochure on reservation for Scheduled Castes/Scheduled Tr!bes 
issued by Bureau of Public Enterprises. the Annual statements are 
required to be submitted to the administrative Ministry with copies 
to Bureau of Public EnterprIses etc. latest by 31st March every year. 

[Ministry of Agrlcultul'e & Irrigation (Department of Food) 
O.M. No. 14-S/78/FC-I, dated 31st August, 19781' 
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Recommendation (S1 No.8, Para No. 2.21) 

The Committee would also like to suggest that these annual state-
ments, on receipt by the Department ot Food should be critically 
-examined and analysed SO that prompt and effective measures are 
-taken to remove the deficiencies notices. The Department ot Food 
'should also ensure that these statements are submitted by them. to 
. the Bureau of. Public Enterprises Jatest by the 31st March every year 
as laid down in this regard. 

Reply of Government 

Recommendation has been noted for compliance. However, it may 
be clarified that as per the instructions contained in Bureau of Public 
Enterprises O.M. No. 6/33/77-BPE(I.C), dated 28th December, 1977, 
the Annual Statements regarding reservations for Scheduled Castes 
:and Scheduled Tribes under Public Enterprises are required to be 
furnished by each Enterprise to its administrative Ministry/Depart-
ment with copies to the Department of Personnel and Adm'inistrative 
Reforms and the Bureau of Public Enterprises latest by the 31st 
March. The consolidated statements and the Appropriation Report in 
respect of all public enterprises are required to be forwarded to the 
Bureau of Public Enterprises by the Administrative Ministry /Depart-
.ment by the end of April every year. 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3 I 78 I FC-I. dated 31st August, 1978] 

Recommendation (S1 No.9, Para No. 2.U) 

The Committee also note that a note on the recruitment, promo-
tion, dereservation ot vacancies and supersession ot Scheduled Caste 
·.and Scheduled Tribe employees in the Food Corporation of India 
during the year 1977 will be published in the Annual Report of the 
Department of Food from this year onwards. The Committee desire 
that such statistics should also be pubHshed in the Annual Report 
·,.,f the Food Corporation ot India from this year onwards. 

Beply of· Government' 

The recommendation has been noted by Food Corporation of India 
'for compliance. 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3/78-FC-I, dated 31st August, 1978] 
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Beeommendatiala (SL No. 10, Para No. 3.13) 

The Committee note the procedure being followed for recruit-
ment to various categor:es of posts in the Food Corporation of India. 
The Committee suggest that in order to give wider publicity to the 
vacancies reserved for Scheduled Castes and Scheduled Tribes. 
advertisements for vacancies in Category L and II posts should be 
issued in all important newspapers published from all regions in the 
country omitting the stipulation that preference will be given to 
candidates registered with the Employment Exchanges and for cate-
gory III and IV posts,advertisements for vacancies reserved for 
Scheduled Castes and Scheduled Tribes should be published in all 
the prominent regional/local newspapers issued in the main regional 
language of that area. All such advertisements should also be pub-
lished in the "Employment News" and "Rozgaar Samachar". 

Reply of Government 
It has been decided in consultation with the M:nisttyof Labour 

to omit the stipulation in the advertisements of vacancies in category 
I and 11 posts that preference will be given to candidates registered 
with the Employment Exchanges. 

As regards wider publicity of the vacancies it has been decided 
that advertisements whenever required to be issued for category n, 
III and tv posts will be 1ssued in one of the prominent Regionall 
Local newspapers of the regional language in addition to advertise-
ment in English and Hindi newspapers included in the D.A.V.P. List. 
Besides, advertisements in the Employment News and Rozgaar 
Samachar will also be issued. 

[M:nistry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3/78/FC-I, dated 25th January, 1m] 

Recommendation (SI. No. 11, Para No. 3.1C) 
The Committe also desire that list of newspapers in which recruU ... 

ment advertisements are issued by the Food Corporation of India 
may be reviewed in consultation with the Ministry of Home AftairII 
Department of AdvertiSing and Visual Publicity So that all recruit-
ment advertisements are included in all the prominent new~pere 
in all regional languages, So that Scheduled Caste and Scheduled 
Tribe people living in remote areas could also apply. 

Reply of GoVerDlll8Dt 

Recommendation has been noted for compliance. 
[Ministry of Agriculture and Irrigation (Depa.rtmeD.t of Food) 

O.M. No. 1""'3/78/FC-I, dated 26th December, 1178] 

647 LS-2 
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ReeOllllll_dation (81. No. 12, Para No. 3.15) 

The Committe obseI've from the list of daily newspapers obtain-
ed by the Food Corporation of India from the Directorate of Adver-
tising and Visual Publicity, Ministry of Information and Broadcast-
ing that it does not include any Urdu newspaper although a large 
population in the North India reads Urdu Newspapers. The Com-
mittee, therefore, suggest that the Food Corporation of India, while 
reviewing the list of newspapers as suggested above, should examine 
the feasibility of including prominent daily newspapers published in 
Urdu in the list of daily newspapers and issue their recruitment 
advertisements in those papers also to enable the Urdu knowing 
people to know about the vacancies reserved for Scheduled Castes 
and Scheduled Tribes. 

Reply of Government 

Food Corporation of India have now taken steps to advertise in 
Urdu newspapers approved by the Directorate of Advertising and 
Visual Publicity. 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3/78-FC-I, dated 31st August,1978] 

Recommendation (Sl. No. 13, Para No. 3.16) 

The Committee would also suggest that specific number of posts 
reserved for Scheduled Castes and Scheduled Ttibes respectively and 
also concessions/relaxations available to them should invariably be 
mentioned in each advertisement. The obect of indication the num-
ber of vacancies reserved for Scheduled Castes and Scheduled Tribes 
and concessions/relaxations available to the candidates belonging to 
Scheduled Castes and Scheduled Tribes in the notifications to the 
Employment Exchanges and advertisements in the newspapers is 
that adequate number of Scheduled Caste and Scheduled Tribe 
~didates are sponsored by the Employment Exchanges or otherwise 
apply in response to the recruitment advertrlsements. 

Reply of Government 

Food Co~ration of India have noted the recommendation for 
eompUance and have issued necessary instructions to all the concern-
,ed authorities in the Corporation. 

[Ministry of Apicultul"e & Inigation' (Department of Food) 
O:M. No. 14-3/78/l1'C-L, dated 30th September, 1978] 

• 
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Jtecomm.endation (8L No. 14, Para No. 3.17)· 

The Comm1ttee further suggested that with a view to giving wider 
publicity to reserved vacancies and exploring possibility of secU!'iDI 
more candidates belonging to Scheduled Castes and Scheduled Tribes, 
the Food Corporation of India should intimate the reserved vacancies 
to the Director of Scheduled Caste/Scheduled Tribe Welfare or 
Director of Social Welfare in the State/Union Territory concerned 
as laid down in the Department of Personnel and Administrative 
Reforms O.M. No. 3603412178-Estt. (SCT), dated the 24th February, 
1978. 

lteply of (Wovernmoent 

Food Corporation of India have issued instructions to this effect . . 
[Ministry of Agriculture & Irrigation (Department of Food) 

O.M. No. 14-3/78-FC-I. dated 31st August. 19'78] 

Recommendation (81. No. 18, Para No. 3.18) 

The Committee further suggest that the vacancies r'eserved for 
Scheduled Castes and Scheduled Tribes should also be advertised 
through the medium of All India Radio as per instructions contained 
in the Department of Personnel and Administrative Reforms 0 M. 
No. 3602214i76-Estt. (SCT), dated the 7th August, 1976. 

lteply of (Wovernmment 

Food Corporation of India have issued the instructions to this 
effect. 

[Ministry of Agriculture & Irrigation (Department of food) 
O.M. No. 14-3178-FC-I, dated 31st August, 1978] 

Recommendation (81. No. 17, Para No. 3.20) 

The Committee are unhappy to note that the Food Corporation 
of India do not communicate the reasons for rejection of Scheduled 
Caste/Tribe candidates sponsoTed by the Employment Exchange. 
although specific orders have been issued by the Government of India 
in this regard. The Committee would stress that specific realOlUI for 
rejection of Scheduled Caste/Tribe c!lndidates who have been spon-
sored by the Employment Exchanges should invariably be communi-
cated to the Employment Exchanges to enaqle the Employment Ex-
changes to spollSOl" in future the right type of Scheduled Caste and 
Scheduled Tribe candidates. . . 
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Reply of GoVel'DIDeIlt· 

Food Corporation of India have issued necessary instructions in 
this regard. 

[Ministry of Agriculture and Irrigation (Department of Food) 
O.M. No. 14-3ITa-FC-I, dated the 31st August, 1978] 

Recommendation (Sl. No. 18, Para No. 3.27) 

The Committee are unhappy to note that aithough a fairly large 
number of employees have been taken on deputation in the Food 
Corporation of India, the number of Scheduled Caste and Scheduled 
Tribe employees among them from the State Government/Union 
Terr:toty Administrations is quite insignificant and it is nil from 
the Central Government Departments. The Committee, no doubt, 
agree that it is essential for the Food Corporation of India to maintain 
cordial relations with the State Governments for its smooth func-
tioning, nevertheless the Committee are confident that State Govern-
ments are as keen as the Central Government to implement the con-
situtional provisions relating to reservations for Scheduled Castes 
and Scheduled Tribes in Services if properly explained to the State 
Governments and therefore, at the time of taking persons on deputa-
tion, if the State Government are apprised of the fact in specific 
terms. they should apparently have no objection in considering the 
cases of eligible Scheduled Caste and Scheduled Tribe employees 
while nom'lnating persons for posts to be filled by deputation or 
transfer. The Committee would, therefore, stI'ess that in accord-
ance with the instructions issued by the Department of Personnel 
and Administrative Reforms vide their O.M. No. 36012 I 7177-Estt. 
(seT), dateGi the 21st January, 1978, where the number of posts to 
be filled on deputation is fairly substantial, the Food Corporation of 
India should ensure that a fair proportion of such posts are filled 
by employees belonging to Scheduled Castes and Scheduled Tribes. 

Rep.y of Government 

Food Corporation of Lndia have noted the recommendation. They 
have issued necessary instructions in this regard to all the appoint-
ing authorities in the Corporation. 

[Ministry of Agriculture &: Irrigation (DePartment of Food) 
O.M. No. 14-3/78-FC-I, dated the 31st August, 1978] 

BeeommeDdatIoD (SL No. It, p.,. No. 3.31) 

The Committee note that the Food Corporation of India hal 
grouped different posts in each category under their control to ensure 
larger representatioa.· of Scheduled Castes and Scheduled Tribes in 
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the Food Corporation of India. The Committee alJo DOte that 
approval of the Department of Food or the Department of Pel"lOlU1el 
and Administrative Reforms is not required in such cues and the 
Board. of Directors is competent to take a decision in the matter'. Tbe 
Committee are not aware of the circumstances under which it was 
not considered necessary to obtain the approval of the Board of 
Ditectors while :revising the grouping of posts in 1972 while it wu 
done !in 1970. The Committee would stress that in all such cases. 
the approval of the Board of Directors should invariably be obtain-
ed. 

Reply of Govermaeat 

Food Corporation of India have noted the recommendation for 
compliance. 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3/78/FC-I, dated 31st August, 1978] 

Recommendation (Sl No. 20, Para No. 3.37) 

The Committee are -distressed to note that the present grouping 
system in the Food Corporation of India is being continued in spite of 
the observations made by the Study Team of the Office of the Com-
missioner for Scheduled Castes and Scheduled Tribes in this regard 
in 11111. The Committee feel that the present system of grouping of 
posts in the Food Corporation of India is working against the interests 
of Scheduled Caste and Scheduled Tribe employees and desire that 
Department of Food should review the procedure of grouping of 
posts being followed in the Food Corporation of India in consulta-
tion with the Department of Personnel and Administrative Reforms! 
Bureau of Public Enterprises and the Office of the Commissioner for 
Scheduled Castes and Scheduled Tribes and take such correctIve 
measures as may be necessary. 

Reply of Government 

The procedure of grouping of posts. in the Food Corporation ot 
India (HQrs) was earlier examined in February, 1978 by a study 
Team from the Oftlce of the Commissioner for Scheduled Castes! 
Scheduled Tribes at the instance of the Parliamentary Committee on 
the Welfare of the Scheduled Castes and Scheduled Tribes. The 
Study Team in their report observed that as per instructJoll8 group: 
ing has to be resorted to only in the case of isolated posts and sm~U 
cadres haVing a sanctioned strength of less than 20 posts filled by 
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-direct recruitment only. In the case of promotion this grouping is 
not to be done at all. The F.C.I. have accepted these recommenda-
'tions. If the sanctioned posts in a particular grade in a cadre are 
more than 20, these would be treated as a separate group for the 
PUrpose of giving representation to the Scheduled Castes 1 Scheduled 
Tribes in that particular Grade, As far as isolated posts which are 
less than 20 in a particular grade aTe concerned, these will be group-
ed in accordance with the instructions contained in Chapter VL of 
the Brochure on Reservations for Scheduled CasteslScheduled Tribes 
in Services issued by the Department of Personnel and A.R. The 
revised groupings as indicated above are being given effect to from 
the 1st January, 1978. 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M, No. 14-3178-FC-I, dated 25th January, 1979] 

Recommendation (81. No. 21, Para No. 3.42) 

The Committee note the various concessions/relaxations given to 
'Scheduled Castes and Scheduled Tribes while making recruitments 
for different categories of posts in the Food Corporation of India. 
'The Committee hope that if concerted measures are taken by the 
Food Corporation of India to implement these concessions/relaxa-
tions, both in letter and spirit, they expect the backlog in the repre-
sentation of SCheduled Castes and Scheduled Tribes in the services 
could be wiped out in the shortest possible time. 

Reply of Government 

Food Corporation of India have noted the recommendation. 
[Ministry of Agriculture & Irrigation (Department of Food) 

O.M.No. 14-31 78-FC-I, dated 31st August, 19'78] 

Recommendation (SI. No, 23, Para No. 3:58) 

The Committee are distressed to note that there is a Jjig shortfall 
in the matter of promotion of Scheduled Caste and Scheduled Tribe 
employees in different categories of posts in the Food Corporation 
of India. The Committee is of the view that unless the extant orders 
on the subject are scrupulously followed in letter and spirit, liberal 
concessions and relaxations given to Scheduled Caste and Scheduled 
Tribes employees and their cases for promotions considered sympat-
hetically, the situation is not likely to improve. The Committee, 
therefore, urge the Food CoI'poration of Lndia to ensure that the 
orders on reservation in promotions issued from time to time by 
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the Department of Peraonnelmd AdmiDistratlve Reforms/Bureau 
of Public Enterprises are rigidly followed and liberal conceuionaJ 
relaxations given to Scheduled Cute and Stheduled TrIbe em-
ployees at the time of promotion so that all the vacandes reser'ftcl 
for _Scheduled Castes and Scheduled Tribes are actually tUled in 
by them and the shortfalls are obliterated as early as poaible. 

Reply of GovernmeDt 

Food Corpora.tion of India have issued necessary lnatructioas to 
all the appointing authorities in the Corporation. 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3178/FC-I, dated 31st August, 1978] 

Recommendation (81. No. 28, Para No. 3.17) 

The Committee need hardly em.phastae the deeirabUity of includ-
ing a Scheduled Caste or Scheduled Tribe Oftlcer in the vat.ioua 
Selection Boards/Departmental Promotion Committees CODItituteci 
by the FOod Corporation of· India so as to instil confidence in the 
Scheduled Caste and Scheduled Tribe employees. In case, a Sche-
duled .CastelTribe Ofticer of the appropriate status is not available 
in the Food Corporation of India, a Scheduled Caste I Tribe Oftlcer 
from the Ministry ot Agriculture and Irrigation (Department of 
JI'ood) Social Welfare Department of State Govemment. should m-
variably be associated with such Selection BoardsIDepartmental 
Promotion Committees. 

Reply of Government 

Food Corporation of Lndia have issued necessary inatructiona 1& 
this regard to all the appointing authorities tn the Corporation. 

[M:lnistry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3IFC-I. dated 31st August, 1978] 

COIDIDeDU of the Committee 

The Committee however, desire that the Director who representB 
the interests of Scheduled Castes and Scheduled Tribes on the Board 
of Directors of the Corporation might also be IlSIIOCfated with the 
Senior Selection/Promotion Boards of the Corporation. 

Recommendation (81. No. 1:1, Para No. S.88) 
The Committee trust that necessary instructions have aince been 

issued to authorities concerned to invariably appolnt a Scheduled 
Caste I Scheduled Tribe Oftlcer in the RecruitmentlPromotion Com-
mittee for Class IV category which was not done so far. 
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lIeplyof GovenmaeDt 

Food Corporation of India have issued neceSBafY instructions In .w. regard. . 

[KdDiatry of Agriculture & Irrigation (Department of Food) 
O.M'. No. 14r-3\78-FC-I, dated the 31st August, 1978] 

Recommendation' (81. No. ., Para No. 3.75) 

The Committee aTe unhappy to note that IWerVation orders were 
made applicable in the Food Corporation of India from 1970 onwards 
and the rosters started tram then onwards although the Food Cor-
poration was established as eaI'ly as 1965. The Committee further 
regret to point out that rosters for Class IlL and Class IV posts are 
not even maintained on the prescribed forms by the Food Corpora-
tion of India and these ate just lists of candidates appot:lted from 
time to time. The CommIttee would like to point out that roster 
is a mechanism to keep a watch an the proper and adequate intake 
of Scheduled Castes and Scheduled ·Tribes in services and that it 
would cease to have any significance whatsoever if it is not main-
tained properly. The Committee would, therefore. stress that rosters 
should be properly maintained by the Food Corporation of India and 
that they should be checked regularly by the competent authority 
in accor'dance with the proforma prescribed by the Cabinet Secre-
tariat (Department of Personnel and Administrative Reforms) O.M. 
No. 818171Estt. (SCT), dated 22nd April, 1971. The Committee would 
further urge that the defects pOinted out by the Commissioner for 
Scheduled Castes and Scheduled Tribes in h;s Report to the Com-
mittee should immediately be set rlght. The Committee need 
hardly stress that discrepancies noticed during the course of inspec-
tion of rosters by the authorities concerned should be rectified im-
mediately and also brought to the notice of the Managing Director 
of the Food Corporation of India. 

Reply of Government 

FOOd Corporation of India have noted the recommendation for 
careful compliance. 

[Ministry of Agriculture and Irrigation, (Department of Food) 
O.M. No~ 14-3/78/FC-I~ dated 30th September, 1978] 

Recommendation (Sl No. 29, Para No. 3.76) 

The Committee are distressed to note that the rosters, as men-
tioned in the Report of the Commissioner for Scheduled Castes and 
Scheduled Tribes to the Committee, are neither being prorerly 
maintained nor checked or' signed by the Liaison Oftlcers and even .... 
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the P~bed procedure tor cten.rvaUOIl and fOr inter-cbange of 
vacancia ,mer Ie Scbeduled Cutes and Scheduled Tribea is DOt 
being followed. 

Repl,. of Government 

.Food Corporation of India have issued neceuary instructions to 
this effect to all their concerned oflicers. 

[M':inistry of Agriculture "& Irrigation (Department of Food) 
O.M. No. 14-3/78/FC-I, dated 30th September. 1978] 

Jlecenuneadatiou (51. No. 30, P __ No. 3.77) 

The Committee also suggest that the position in this regard should 
be reviewed in the Zonal and Regional Oftices of the Food Corpora-
tion of India and corrective steps taken expeditiously where necee-
1IIl'y. 

Repl,. of Government 

Food Corporation of India have- noted the recommendation for 
careful compliance. 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3/78/FC-I, dated 30th September. 1978] 

Reeommendation (51. No, 31, Para No. 3.78) 

The Committee deplore that for direct recruitment to ca,tegories 
IIL and IV posts nonnally attracting candidates from a locality or 
a region, the Food Corporation of India is following the roster points 
which were prescribed by the Government of India in 1963 and com-
municated to them by the Bureau of Public Enterprises vide their 
D.O. No. 2(1l5)/68-BPE(GM), da.ted the 18th September. 1969. The 
Committee fail to understand how the Food Corporation of India 
could do justic to the Scheduled Castes and Scheduled Tribes in 
their representation in the services of Food Corporation of India by 
following such an old and obsolete order after the i$ue of which 
a number of States have been re-organ.:sed and the population figure. 
have increased considerably and as a consequence of which roster 
points have been revised vide Department of Personnel and Admi-
nistrative Reforms O.M. No. 1/3/72-Estt. (SCT), da.ted the 12th 
March, 1973, l:'nd instructions have been issued by Government to 
follow th6; revised roster po:nts. The Committee would like the Food 
Corporation of India to follow the latest instructions issued by Gov-
ernment in this regard. 
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Reply of Goverament 

Food Corporation of IncUa have now clarified that the 40 points 
roster prescribed in Bureau of .Public E11terprises D.O. No. 2(115)/ 
68-BPE(GM). dated 18th September, 1969 had subsequently been 
replaced by the 100 points roster prescribed in the Department of 
Personnel and Administr.'.tive Reforms O.M. No. 1/3/72-Estt.(SCT). 
dated 12th March, 1973 and the ~tter is being followed by all the 
offices of the Corporation. 

[Ministry of Agriculture & Irrigation (Department of Food) 
O.M. No. 14-3/78/FC-I, dated 30th September. 1978] 

R«ommenda.tion (81. No. 3%. Pa.ra NO.3. 79) 

The Department of Food should also ensure that the Food Cor-
poration of India ate posted with the la,test instructions relating to 
reservations for Scheduled Castes and Scheduled Tribes and those 
instructions aTe being followed by them meticulously. 

Reply ;" Government 

The recommendation has been noted for compliance. 
[Ministry of Agriculture and Irrigation (Department of Food) 

O.M. No. 14-3IFC-I. dated 31st August, 1978] 

.Recommendation (81. No. 33, P .. a No. 3.88) 

The Committee are distressed to note that a large number of 
vacancies reserved for Scheduled Castes and Scheduled Tribes have 
been ftlled by general candidates without dereserving those vacancies 
in the South Zone of the Food Corpora.tion of India during the y,aTS 
1972 to 1975 although the Chairman of the Food Corporation ot India 
has informed the Committee during the course of his evidence that 
"they do not appoint anybody else against a vacancy reserved for 
Scheduled Castes and Scheduled Tribes." This only shows that not 
only the appointing authorities in the South Zone of the Food Cor-
poration of India have not cared to comply with the extant orders 
on the subject, the Food Corporation of Lndia haS" also not ensured 
the proper implementation of these orders through quarterly/annual 
returns and inspections etc. and they have also not kept the Chair-
man of the Corporation informed of the correct position in this 
regard. The Committee do not intend to go into the circumstances 
under which a large number of posts in the South Zone of the Food 
Corporation of India during the year 1972 to 1975 have been tilled 
by the general candidates without dereserving the vacancies at this 
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stage but would like to stress that no vacancy re&eIl'Ved for a Sche-
duled Caste or a Scheduleci Tribe should in future be d.ereserved 
without following the prescr:ibed procedure in this regard and the 
infonnation with ~gard to dereservation of vacancies in the Food 
Corporation of India should also be sent to the Department of Food 
and the Commissioner for Scheduled Castes and Scheduled Tribes. 

Reply of GoveJ'bmeat 

Food Corporation of India have issued necessary instructions in 
this regard to all the appointing authorities in the Corporation. Stepa 
are also being taken by them to make suitable arrangements .t the 
Head Oftlce and at Zonal level for ensuring that the Government 
instructions on this subject are properly carried out. 

[Ministry of Agriculture and Irr.igation (Department of Food) 
O.M. No. 14-31 78-FC-I, dated 31st August, 1978] 

Beeommendation (81. No. 40, Para No.4 .• ) 

The Committee are also surprised to note that even though the 
backlog was cleared in 1976, taking all the Zones/Regions of the 
Food Corporation of India, togeth~, the backlog pen1sted in the 
Nol'th Zone. In North Zone, in 1976, there was a baA=klog of 222 
vacancies, for Scheduled Castes and 483 for Scheduled Tribes in 
Class ILl which has further risen to 308 and 513 far Sch8$iuled Castes 
and Scheduled Tribes respectively in 1977. The Committee feel that 
although a large number of candidates belonging to Scheduled Castes 
and Scheduled Tribes were sponsored by the Employment Exchanges 
during the recruitments made by the Food Corporation of India in 
1977 but all the reserved vacancies have not been ruled in and a 
large number of sponsored candidates have been rejected, which .has 
agains created backlog in the representation of Scheduled Castes and 
Scheduled Tribes in the CorporatiOn. The Committee. therefore, 
streSs that. as per extant orders. the best among the available candi-
dates belonging to Scheduled Castes and Scheduled Tribes for cate-
gory III and category IV non-technical and quasi-technical posts 
should be taken and given .in-service training to make them better 
equipped for the concerned jobs. The Committee would like the 
Department of Food to ensure that these orders are followed by the 
Food CorpoI'ation of India in letter and spirit. 

Reply of Government 

Recommendation has been noted for compliance. 
[Ministry of Agriculture and Irr.igation (Department of Food) 

O.M. No. 14-3/78/FC-I, dated 30th September. 1978] 



2.2 

Bec:om.meDdation (81 No. '1, PUll No. '.J1) 

The Committee further suggest that it Scheduled Tribe candidates 
are not available in the respective regional or local employment 
exchanges to ftll the resel'Ved vacancies, the Food Co;poration of 
India should contact the employment exchanges in the adjoining 
regionslareas to fill the vacancies reserved for the Scheduled Castes 
and Scheduled Tribes. 

Reply of Govel'DlDent 

Necessary instructions ha.ve been issued by the Food Corporation 
of India to this effect to all thei!' appointing authorities. 

[Ministry of Agriculture and Irrjgation (DE!WIrtment of Food) 
O.M. No. 14-3/78-FC-I, dated 31st August, 1978] 

Becommendadon (81. No. 43, P.. No, 4.30) 

The Committee cannot but emphasise that in-:service training pro-
gramme on a regular basis In any Government or Public Undertak-
ing or Corporation is one of the essential steps for bettering the 
prospects of Scheduled Caste and Scheduled Tribe employees. The. 
Committee, therefore, suggest that in-service train.!ng programme for 
such Scheduled Caste and Scheduled Tribe employees who have been 
I'ec'I'uited/promoted by lowering the standards in Food Corporation 
of Indb. should be arranged on a regular basis sO as to make them 
better equipped, for selection to higher categories of posts. 

Reply of Government 

-rood Corppration of India have noted the recommendation for 
compliance. 

[Ministry of Agriculture and Irrigation (Dep,artment of Food) 
O.M. No. 14-3/78/FC-I, dated 30th September. 19781 

Recommendation (SI. No. 44, Para No, 4.31) 

The Committee would also suggest that, as per Government orders,. 
preference should be given to Scheduled Caste and Scheduled Tribe 
officers while deputing officers for attending seminars and confer-
ences. etc., and also for various training programmes in India or 
abroad to enable them to broaden their outlook and also to build up 
special:sed knowledge. 
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Reply of GoV8l'llllleD.t 

J.nstructions in this regard ll.re already being followed by the Food 
Corporation of India. However, the Corporation are examining 
whether the position can be improved further. 

[Ministry of Agriculture and Ir.r::gation (Department of Food) 
O.M. No. 14-3/78-FC-I, dated 31st August, 1978] 

Reeommeadation CSt. No. 45, Para No. C.3Z) 

The Committee note that reservations for Scheduled, Caste and 
~che~ed Tribes have been provided in the recruitment of A;pren-
bees In the Food Corpora.tion of Ind:a. The Committee urge that 
Scheduled Castes and Scheduled Tribes should invariably be given 
their due share in accordance with the quota reserved for them 
While tUling the training places in the designated trades in the Food 
Corporation of India and preference given in these trained appren-
tices for absorption in Food Corporation of India. 

Reply of Government 

Food Corporat:on of India have noted the recommendation and 
have issued necessary instructions in this regard to all the appoint-
ing authorities in the Corporat:on. _ 

[Ministry of Agriculture and Irr;gation (Department of Food) 
O.M. No. 14-3/78/FC-I, dated 30th September. 1978] 

Recommendation (Sl. No. t6, Para No. C.37). 

The Committee are unhappy to note that while regularislng daily-
rated staft in Class IU and Class IV categories in 1976, suftlc1ent 
number of workers belonging to Scheduled Tribes have not been 
taken. The Committee while noting that the Food Corporation of 
India has since adopted the orders On reservations for Scheduled 
Castes and Scheduled Tribes in work-charged establishment/daily-
rated ltd issued vide Cabinet Secretariat (Department of Pel'lOrmei 
and Administrative Reforms) otBce Memorandum No. 36021/9/78-
Estt. (SCT), dated the 10th February, 1977, regret to state that evall 
after the adoption of reservation orders, adequate nUlJlber of Sche-
duled Tribes in Class fir and Class IV categorJes have not been 
taken for appointment as work-charged staff. The Committee need 
hatdly stress that while recruiting work-charged/daily-rated staa 
the Food Corporation of India should strictly foUow the reservaUoa. 
orders so that at the time of their regulal1.sation. there u DO dJfIIcuIty 
in fUling the quota reserved tor Scheduled Cutes and Scheduled 
TrJbes. 



2-i 

Reply 01 Government 

Food Corporation India have issued instructions to this effect to 
all their appointing authorities. 

[Ministry of Agriculture and Irrigation (~rtment of Food) 
O.M. No. 14-3/78-FC-I, dated 31st August, 1978] 

Recommendation (SI. No. 47, Para No. 5.5) 
• 

The Committee are perturbed to find that a large nwnber of com-
plaints have been received from Scheduled Caste and Scheduled 
Tribe employees relating to their, grievances in service matters or 
against non-observance of orders relating to reservations in fa,vour 
of Scheduled Castes and Scheduled Tribes issued by Government 
from time to time and in certain cases, the disposal of complaints 
received from Scheduled Caste and Scheduled Tribe employees has 
been unduly delayed. The Committee desire that all complaints re-
ceived from Scheduled Caste and Scheduled Tribe employees should 
be dealt with utmost expedition. 

Reply of Government 

Food Corporation of India have noted the recommendation for 
careful compliance. 

[Ministry of Agriculture and Irrigation (Department of Food) 
O.M. No. 14-3/78-FC-I, dated 31st August, 1978] 

Reconunendation (St. No. 48, Para No. 5.6) .. 

The Committee further suggest that complaints relating to the 
practice of untouchability which attract the provisions of Brotection 
of Civil Rights Act, 1955 should be investigated and processed with 
all seriousness and strJct action taken against the offenders. 

Reply of Government 

- Food Corporation of India have noted the recommendation for 
careful compliance. 

[MiniStry of Agriculture and Irrigation (Department of Food) 
O.M. No. 14-3/78-FC-I, dated 31st August, 1978] 

Recommendation (Sl. N( ~, Para No. 5.7) 

The Committee would like to stress that separate registers for 
registering complaints/representations received from the Scheduled 
Caste and Scheduled Tr~be employees should be maintained by the 
Implementation CeUILiaison Cellln the HeadlZonallRegional Oftlcea 
of the Food Corporation of India. The Committee would also 
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auspst tha.t a precise procedure should also be laid down by the 
Food. CorppI'ation of India to deal with such complaints/representa-
tions and that it should be ensured that complaints are attended 
to with utmost expedition. These registers should at least be check-
ed quarterly by the concerned Liaison Officers and also by the Heads 
of the Units of the FoOd. Corporatlon of India during the ooUl'se ot 
their inspections of the Offices under their control to ensure prompt 
disposal of complaints/representations received from the Scheduled 
Caste and Scheduled Tribe employees and quarterly reports submit-
ted to the Headquarters Office for their infonnation. 

Reply of Government 

Food. Corporation of Indin. have noted the recommendation for 
careful compliance. 

[Ministry of Agriculture and Irdgation (Department of Food) 
O.M. No. 14-3/78-FC-I, dated 31st August, 1978] 

Recommendation (S!. No. SO, Para No. 5.10) 

The Committee note that as per rules, the contracts are awarded 
in the Food Corporation of India on the basis of tenders. The Com-
mittee would suggest that, other things being eq1l4l, preference 
should be given to Scheduled Caste~ and Scheduled Tribes for the 
award of such contracts. 

Reply of Government 

The recommendation has been noted for compliance. 
[Ministry of Agriculture and IrrJgation (Department of Food) 

O.M. No. 14-3/73/FC-I~ dated 25th January, 1979] 

RecommendatiOn (SI. No. 52, Para No. 5.16) 

The Committee note that the Food COTpOration of India has a 
very limited accommodation and the accommodation goes with the 
jobs e.g., accommodation is provided to watchmen in a godown. The 
Committee also note that all eligible employees including Scheduled 
Castes and Scheduled Tr~bes in the FOod Corporation of India are 
sanctioned house-building advances. The Committee are, however, 
surprised to note that two Scheduled Caste employees each in the 
years 1975 and 1976 and 46 Scheduled Caste employees in 1977 have 
not been sanctioned House-building advances without assigning any 
reasons. The Committee would like to stress that applications for 
house building loans by Scheduled Caste and Scheduled Tribe em-' 
ployees should be considered on priority basis and House-building 
advances. as far as possible, should not be refused to them. 
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Reply of Goveromeat 

Food Corporation of India. have ilsued necessary iinstructions in 
this regard to all their concerned oftlcers. 

[Ministry of Agriculture and Il'rigation (Department of" Food) 
O.M. No. 14-3/78/FC-I, dated 30th September. 1978] 

Recommendation (Sl No. 53, Para No. 5;17) 

The Committee would also like to suggest that as an when an,. 
scheme for general accommodation in the Food Corporation of India 
IS ~mplemented due reservation should be provided for allotment of 
accommodation to Scheduled Caste and Scheduled Tribe empIOYee8. 

Reply of Government 

Corporation have reported that the recommendation of the Com-
mittee will be kept in view as and when any such scheme for general 
accommodation is adopted by them. 

[Ministry of Agriculture and Il'rigation (Department of Food) 
O.M. No. 14-3/78-FC-I, dated 31st August, 1978] 

Recommendation (Sl. No. 54, Para No. 5.19) 

The Committee hope that, as assured by the Chairman, Food 
CorpoI'ation of India during the course of evidence, a brochure con-
taining all orders/instructions pertain~ng to reservations for Sche-
duled Castes and Scheduled Tribes and other concessions/relaxation. 
provided to them would be brought out up-ta-date and copies thereof 
made available to all the offices of the Corporation. 

Reply of Govermneut 

Corporation have reported that the matter was taken up with 
the Department of Personnel who have informed that the revised 
'Bl'ochure' containing the latest instructions is under print. As SOOD 
as the copies become available the Same would be supplied to all 
concerned in the Corporation. 

[Ministry of-.A.griculture and Il'rlgation (Department of Food) 
O.M. No. 14-3/78-P'C-I, dated 31st August, 1978] 



CHAPTER III 

RECOMMENDATIONSIOBSERVATIONS WHICH THE COMMlIT-
TEE DO NOT DESIRE TO PURSUE lIN VIEW THE 

GOVERNMENT'S REPLIES 

Reeommendation (81. No. 35, Para No. 4.15) 

'!be Committee are distressed to note that the representation of 
Scheduled Castes in categories I and II posts and of Scheduled 
Tribes in all categories of posts in the Food Corporation of India t. 
much below the quota prescribed for them. The Committee are all 
thfl more unhappy to note that no serious efforts have been made by 
the Food Corporation of India to augment the intake of Scheduled 
Castes and Scheduled Tribes in their services prior to 1976. With. 
special recruitment resorted to by the Corporation exclusively for 
SchedUled· Castes and Scheduled Tribes in 1976, they have been 
able to clear the backlog in Class III and Class IV so far as Schedu-
led Castes are concerned. 

Reply of Govel1lJllent 

Food Corporation of India are taking appropriate steps in the 
light of the Committee's recommendation. 

[Ministry of Agriculture and Irrigation (Department of Food) 
O.M. No. 14-3178!FC-I, dated 31st August, 1978]. 

BeeommtPdation (S1. No. 36, Pal'1l No. 4.16) 

As regards Class I posts, the Committee will like to stress that 
with the inreasing number of Scheduled Castes and Scheduled 
Tribes. technical hands of the required calibre now being available. 
the FoOcl Corporation of India should make all possible endeavour 
to clear the backlog in this class by tapping all possible sources. 

Reply" Govenunent 
rood Corporation of Indi,a have noted the recommendation. 

Efforts are being made by them to clear the backlog in category II 
posts. 

[Ministry of Agriculture and Irrigation (Department of Food) 
0.14. No. 14t3178IFC-I, dated 30th September, 1978]. 

27 
647 LS-3. 
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Recommendation (SI. No. 37, Para No. 4.17) 

The Committee regret to note that even while there is a provi-
sion for direct recruitment for Class n category of posts in Staft 
,Regulations, it has not been resorted to so far much to the deteri· 
'ment ot Scheduled Ca:stes 'and' Scheduled Tribes impite"ot the 'fact 
that 'canCiidates for promotional category in Class III are not avail. 
able for promotion in Class IiI posts. 

, 'Reply of Govel'llment 

Food Corporation of India are takin~ ,necessary steps to ftll lJp.cate-
,gory Ir-P06ts by direct recruitment in accordance with the, pres-
'cribed quota. 

[Ministry of J\gri'culture and Irrigation (DeJl8rtment, of Food) 
O.M. No. 14-3178JFC-I, dated 31stAugust,1818] 

Comments of the Committee on Government repHes to 
Recommendations 35, 36 and 37) 

'i The CbliUilittee would" however, like to know the ·dea.lls.hDUt 
!rfhtt'.p. taken and'the 's'ileeetlS ,aebievecl to Wipe out thel"''''''''flm 
the representation of both Scheduled Castes and Seheduled' 'Tribes 
iD categories I, II, m and IV posts in the foOd Corporation of India. 

Recommendation (SI. No~' 42;"PBra No. 4.22) 

The Committee have also been informed that the employees 
who collect sweeping in the godowns of the Food 'Corporation of 
Indi'a are also called sweepers. The Committee desire that the 
designation of this category of employees shou"ld be changed to 
distinguish them from actual sweepers and reservations, as provided 
under the rules, made applicable to them. 

Reply ofGovennDeIIt 
The Food Corporation of India have' now clarified' 'that-1bere· -are 

two di1ferent categories of posts viz., 'Sifter' and 'Sweeper' "liicbJ4ed 
in the F.C.!.·' Staff Regulaiions and', according totbe' 'jobJd'eIaripdon 
laid down for these posts, the person who collects the sweepings and 
cleans the godown is called a 'Sifter' and not a Sweeper'. The reser-
vation orders for S~heduled Castes and Sclieduled Tribes area1ready 
applicable to the posts of Sifter. 

[Ministry of Agriculture and Irrigation (Department of' -Food) 
O.M. No. 14-3178IFC-I, dated 31gt A.~ 11978]. 



CHAPTER IV 

- RECOMMENDATIONS/OBSERVATIONS IN RE5PECT OF 
WHICH REPLIES: OF GOVERNMENT HAVE NOT BEEN 
ACCEPTED BY THE COMMITTEE AND WHICH REQUlIRE 

BElTERATION 

Recommendation (81. No.1, Para No. 1.4) 

I The Committee note that there is no specific provision in the Food 
C"rpol'WORs Act, 1964 for the appointment of qualified Scheduled 
Caste and Sc:heduled Tribe persons on the Board of Directors of 
the Fo~d Corporation of India though persons belonging to Schedu-
led Ca~1;e Community have been appointed as Directors in the past. 
The Com,.uttee furth8l' note that Government keellS in mind variouS 
kinds of iIJterests to be represented on the Board while making nomi-
nations. The Committee hope tbat while makIng nominations of 
Directors to. the Board of Directors the interests of Scheduled Castes 
and ScbedlJ1ed Tribes'will also be kept in mind by Government. The 
Committee 81"f! of the view that there should be at least one Director 
from amongst the Scheduled Castes and ~heduled Tribes on' the 
Board of Di'rectors of the Food Corporation of India so that the in'-
terests of Scheduled Castes and Scheduled Tribes could be proPerly 
looked after not only ill the service~ of the Corporation but also in 
their economic development. The Committee will .}ike the Govern-
ment to. eKamine the feasibility of making a provision in the said 
Act for appointment of a Scheduled Casteel' a Scheduled Tribe 
Director on the Board of Dire::tors to give it a statuary footing. 

Beply of Gov;enam. 

Recommendation of tbeCommit.teehas ~ell carefully examined 
in consultation with the Department of Personnel and Administra-
tive Reforms and Bureau of Public Enterprises. Keeping in view 
the provisiQDS and the practice prevailing in other Public Sector 
Enterprises, it is not considered necessary to make a statuory provi-
sion .in t~ Food Corpor~tions Act, 1964 for appointment of a member 
of the Scheduled CasteslScheduled Tribes as a Director on tbeBoard 
of the Food Corporation of India. The views of the Committee 
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would, however, be kept in mind while making appointments to the 
Board of Directors of the Food Corporation of India. 

[Ministry of Agriculture and Irrigation (Department of Food) 
O.M. No. 14-31~-FC..;I, dated 31st August, 1978]. 

Comments of the Committee 

Please see Chapter I, Para 1.2. 

Recomme.adation (81. No.5, Para. No. 2.13) 

The Committee note that a Liatson Officer has been appointed in 
the Department of Food to safeguard the interests of Scheduled 
Castes and Scheduled Tribes but there is no separate Cell in the 
Department to look after the work relating to Scheduled Castes and 
Scheduled Tribes which is being handled by an Assistant in one of 
Administration SectiOns and that the question of setti'ng up a Cen 
is being examined in consultation with the Work Study Unit. The 
Committee feel that the Liaison Officer alone would not be able to 
discharge his duties effectively unless a Cell with adequate staff is 

, set up in the Department of Food to assist him and to watch the im-
plementation of reservation orders and other concessions admissible 
to Scheduled Caste and Scheduled Tribe employees and also to look 
into the grievances and complaints of Scheduled Caste and Schedu-
led Tribe employees. 

Reply of Government 

The recommendation has been noted and the questi'on of creating 
a separate Cell for this work is under consideration in consultation 
with the Ministry of Finance. 

[Ministry of Agriculture and Irrigation (Department of Food) 
O.M. No. 14-3178IFC-I, dated 31st August, 1978] 

Comments of the Committee 

Please Bee Chapter I, Para 1.3 

Rf,eommendatlon (81. No. 15, Para No, 3.18) 

Copies of all advertisement notices should also simultaneously be 
sent to the lucal Scheduled Caste and Scheduled Tribe M.L.As Rnd 
M.Ps and als) to the Member of the Committee on the WeUare of 
Schedul~d GE.stes ant! ~~h~\lled Tribes. 
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Reply of GovernmeDt 

",rhe . recommendation is accepted to the extent that copies of the 
advertisements will be sent to the Secretariat of the Committee for 
circulation amongst its Members Food Corporation of India will ii-
SUe further instructions to its subordinate oftlces to the eft'eet that 
coptes of advertisements may be supplied to such local Scheduled 
Caste and Scheduled Tribe M.PsIM.L.As. who may evince interllt 
in the matter and ask for them. 

[Ministry of Agriculture and Irrigation (Department of Food) 
O.M. No. 14-3178IFC-I, dated 26th December. 19'78]. 

Comments of the Committee 
Please see Chapter I, para 1.4. 

Recommendation (S1. No. 22, Para No. 3.43) 

The Committee also recommend that where the requisite number 
of Scheduled Caste and Scheduled Tribe candidates fulfilling even 
the relaxed standards are not available to flll the 
reserved vacancies, the recruiting authorities should select for ap-
pointment, the best among the Scheduled Castes and Scheduled 
'!'ribea fulfilling the minimum educational qualifications prescribed 
for pOsts against all the reserved vacancies and in-service training 
may be given to them to bring them up to the requisite standard. 
In this connection, the Committee would also recommend that the 
condition of previous experience for recruitment in the Food Corpo-
ration of India should be done away with so far as Scheduled Caste 
and Scheduled Tribe candidates are concerned. 

Reply of Government 
The recommendation regarding in-service training as made in 

recommendation No. 40 (Para 4.20) has already been noted ,or 
compliance. 

" 2. As regards the recommendatton that the conditio~ of previous 
expe:ience for recruitment should be done away with 10 far u 
candidates belonging to Scheduled Castes and Scheduled Tribes are 
conc(!med, the Food Corporation of India have reported that they are 
already following Government's instructions cortained in Bureau of 
Publi.c Enterprises O.M. No. BPEIGI/-027175-MANI611/75-BHE(IC), 
dated 25-9-75 which provide that the qualiticati"ons regarding expe-
rience for direct recruitment may be relaxed at the discretion of the 
comp ~tent authority in the case of candidates l-elongin~ to Schedu-
led Castes and Scheduled Tribes, if this is not prejudicial to efflcil. 
ency and sufticient number of candidates from these communities 
possessing tbe requisite experience are not likely to be available to 
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fill up the vacancies reserved for them. It also provides that when 
vaeanci'es reserved for Scheduled Castes and Scheduled Tribes are 
advertised or intimated to the Employment Exchange, it should be 
speciftcally mentioned in the advertisementlrequisition that the 
period of experience prescribed is relaxable at the discreti~n of the 
competent authority in the case of Scheduled Caste and Scheduled. 
Tribe candidates. Since the relaxations already in force are adequate 
it is 'not necesSaTy to further relax or eliminate oompletely the con· 
dition of previous experience for Scheduled Caste and Scheduled 
Tribe candidates. 

[Ministry of Agri'culture and Irrigation (Department of Food) 
O.M. No. 14-3178IFC-I, dated 26th December, 1978]. 

Comments of the Committee 

Please see Chapter I, para 1.5. 

B.eeommendation (81. No. Z4 Para No. 3.59) 

The Committee note that the zone of consideration has been pres-
cribed 3 to 5 times depending upon the number of 1"acancies for 
promotion in the Food Corporation of India. The Committee suggellit 
that the Food Corporation of India should consider the feasibility of 
enlarging the :tone of consideration to 5 to I) times the number of 
vacancies or even further extending, if necessary, in the case 01. 
Schedliled Caste and Scheduled Tribe employees as per instructions 
contained in the Department of Personnel anti Administrative Re· 
forms O.M. No. 36:>11 I 61 75-Estt. (SCT) dated the 7th May, 197580 that 
adequate nwnber of Scheduled Caste and Scheduled Tribe em-
ployees are available for consideration for promotion to the next 
grade. 

Recommendation (SI. No. 39, Para M'o. 4.19) 

The Committee would also like to stress that Scheduled Caste and 
Scheduled Tribe Candidates in various promotional Categories should 
be prom6ted either by extending the existing zone of consideration 
or by having a separte zone Of consideration for Scheduled Castes 
'and Scheduled Trihes with a view to wipe out the backlog as early 
.. possible:-

Reply Of GO'Verninent 

Recommendation (S1. No. 24, and 39) 

In promotions by selection in Class 111 and IV where reserva~ 
tions have been provided for Scheduled Castes and Scheduled 
Tribes under the order's issued on 11-7-68, there is already a sepaTate 
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zone of consideration for Scheduled CastesjScheduled Tribes for 
reserved vacancies. Thus, the Scheduled Castel Scheduled Tribes can-
didates who are not within the normal zone of consideration 
for . unreserved vacancies can also be considered for promotion 
agaInst reserved vacancies if they are within the separate 
zone of cons~deration with reference to the number of 
reserved vacancies provided they are otherwise eligible for 
promotion according to thQ recruitment rules prescribed for the posts 
concerned. In promotions on the basis of seniority subject to fitness 
there is no zone of consideration as such, as persons who are eligi~ 
ble for such promotion are considered against the available number 
of vacancies, according to seniority and fitness. In the case of 
:vacancies reserved for Scheduled CastejScheduled Tribe, candidates 
belonging to these communities can be considered irrespective of 
their position in the general seniority list provided they are other-
wise eU'gible for consideration for promotion according to the re-
cruitment rules prescribed for the post concerned. 

A~ present, the zone of consideration is normally 3 to 5 time:s the 
· .number of vacancies, in cases of promotions made on the basis of 
· selection. The general question relating to the size of the zone ot 
consideration for all vacancies (and not only for reserved vacancies) 

· is, however, separately under examination in the Departmcnt of 
Personnel and Administrative Reforms. 

As regards promotion by selection from Class Ell to Class II, 
within Class II and from Class II to the lowest rung of Class I, only 
those SCjST candidates who are within the normal zone of considera-
tion are considered against re:served vacancies vide para 2(1) of the 
Department of Personnel and A.R. a.M. No. 10j41j6:t-Estt. (SCT) 
dated 20-7-1974 and a.M. No. 36011j6!75-Estt. (SCT) dated 7-5 1975. 
Prior to 20-7-1974, there was no reservation in promotion by selec-
tion in Class t and II. While introducing reservation for SCIST in 
promotion by selection or to Class II and to the lowest rung of 
Class I w.e.f. 20-7-1974, it was decided by Government that only 
those SCIST officers who are within the normal zonc of consideration 
should be considered against reserved vacancie9. 

This decision was taken keeping in view mainly the considera-
tion that the morale of the services at these higher levels should not 
be affected by promoting very junior SC!ST employees who, might 
find it embarassing or difficult to supervise the work ~f their erst-
while seniors under whom they might have worked till then. Thi6 
wo~d aff~ct adversely the efficiency at higher levels. It i~ not, 
therefore considered feasible to have a separate zone of considera-
tion for 'Scheduled Castes and Scheduled Tribes in promotion by 
selection in the above categories of posts (Class Iland lowest rung 
of Class II). • . 



However, the interests of Scheduled Castes and Scheduled Tribes 
are taken care of as these officers who are within the zone of consi-
deration are selected against' reserved vacancies without comparison 
of their merit with general candidates. 

{Ministry of Agriculture and Irrigation (Department of Food) 
O.M. No. 14-3178IFC-I, Dated 26th Decem~r, 1978] 

CGmments of the Committee 

Please see Chapter I, Para 1.6 

Recommendation (SI. No. 34, Para No. 3.8'1) 

The Committee feel that ordinarily vacancies reserved for Sche-
duled Castes and Scheduled Tribes should be filled in by the candi-
dates belonging to the respective communities only so that the need 
to fill in the vacancies reserved for Scheduled Castes by Scheduled 
Tribes and vice versa is obviated. The Committee would, therefore, 
suggest that aU possible efforts should be made by the Food Cor-
poration of India to find Scheduled Ca9te and Scheduled Tribe 
candiates for all the posts reserved for them. If, however, such 
candidates are not available to fill all the reserved posts, then the 
exchange of vacancies should be resorted to in the very first year. 

Reply of Government 

This matter was considered in detail by the Department of Per-
sonnel and A.R. in connection wIth a similar recommendation in 
the 41st Report of the Parliamentary Committee on Welfare of Sche-
duled Castes and Scheduled Tribes. The Department of Personnel 
and A.R. are not in favour of ex.change of reserved vacancies bet-
ween Scheduled Castes and Scheduled Tribes at the end of each 
year as it may give rise to various complications. They have advised 
that the present system of exchanging the vacancies at the end of 
the third year IS a satisfactory arrangement. . 

[Ministry of Agriculture and Irrigation (Department of ,Food) 
O.M. No. 14-3178IFC-I, dated 26th December, 1978] 

Comments of the Committee 
Please see Chapter I, Para 1.7" 

Recommendation (Sl. No. 51, Para No. 5.11) 

The Committee also desire that petty contracts upto a value of 
Re. 10,000 should be given to Scheduled Caste and Scheduled Tribe 
persons on nomination basis and if necessary, the rules may be am-
encled accordingly. 
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Reply of Government 

Contracts are made either through open tender enquiry or limi-
ted tencJer enquiry from more than one party. Generally, quotations 
are invited from more than three parties in the case of limited tender 
enquiry. While awarding contracts. due consideration is given to 
(i) the rates, provided these are competitive and (if) reasonable 

number of tenderers have participated. If the rates quoted by Sche-
duled Castel Scheduled Tribe suppliers are competitive they would 
get the contractlsupply order, in normal course. Awarding of con-
tracts on nomination basis to persons belonging to Scheduled Caste, 
Scheduled Tribe communities, is considered not justified. 

[Ministry of Agriculture and Irrigation (Department of Food) 
C.M. No. 14-3178IFC-I, dt. 25-1-1979] 

Comments of the Committee 

Please see Chapter I, Para 1.8. 



CHAPTER v. 
RECOMMEl"UJATIONSIOBSERVA'l1IONS REGARDING WHICH 

FINAL REPLIES OF GOVERNMENTS HAVE NOT BEEN 
RECEIVED 

Recommendation S. No. 25, (Para No. 3.80) 

The Committee suggest that in view of heavy shortfalls in the 
representation of Scheduled Castes and Scheduled Tribes in pro-
motion posts, the date for detennining the length of service of three 
years as on 31st December of each year should not stand in the 
way of promotion of Scheduled Caste and Scheduled Tribe employees. 
The Secretary, Department of Food has assured the Committee dur-
ing the course of evidence that he would get examined whether SI~me 
relaxations in the case of Scheduled Caste and Scheduled Tribe em-
ployees could be given. The Committee would like to be apprised of 
the decision taken in the matter. 

Reply of Government 

The Board of Directors of the Food Corporation of Indi'a in its 
meeting held on ~76 decided that where a particular period of 
experience for becoming eligible for promotions to the next higher 
grade is prescribed in the Recruitment Rules, the cructal date for 
determining the eligibility on the basis of years of service should 
be 31st December of the year for the purpose of drawing panels for 
subsequent year for Departmental Promotion in all categories. The 
tntention in prescribing 31st December of the previous year as the 
crucial date for calculation of eligibility period was that annual CRs 
of the officials for assessment are upto 31st December, only. How-
ever, the matter that eligibility for promotion can be on the basis 
of 3 years instead of calendar years, is under examination. 

[Ministry of Agriculture and Irrigation (Department of Food) 
O.M. No. 14-3 1 781 FC-I, dated 25th January, 1979] 

ReeommendatiOll (SI. No. 38, Para No. 4.18) 

The Committee hav~ been informed during the course of evidence 
that Government have asked the Food Corporation of 'India not to 
undertake any recruitment till such time a decision with regard 
to the staff pattern of the Corporation is taken. The Committee 
desire that a decision in this regard should be taken without any 
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delay by Government so that the Food Corporation of India could 
undertake special recruitment for Scheduled Castes and Scheduled 
Tribes and the backlog should be wiped out within a time-bound 
programme to be drawn up for the purpose. 

Reply of Government 

While there is a general ban on filIing~up of posts, Food Corpora-
tion of India have, however, been permitted to fill up the minimum 
number of posts for its operational needs, and with respect to these 
the Food Corporation of India are following the general instructi'ons 
relating to &:heduled Caste and Scheduled Tribe candidates. Staff 
requirements in the Corporation are being studied at present by 
the Staff Inspection Unit of the Ministry of Fi'nance and, after the 
completion of their study, a decision would be taken whether further 
recruitment in the Food Corporation of India may be premitted or 
not. 

[Ministry of Agriculture and Irrigation (Department of Food) 
O.M. No. 14-3178IFC-I, dated 31st August, 1978] 

NEW DELHI; RAM DHAN, 
April 4, 1979. Chairman 
Chaitra 14,-1901 (Saka) - Committee em the Welfare of 

Scheduled Castes and Scheduled Tribe,. 



APPENDIX 

ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON nlE 
RECOMMENDATIONS CONTAINED IN THE TWENTY-SECOND REPORT 

(SIXTH LOK SABHA)OFTHEOOMMITTRE 

(ViiU para 5 of Introduction) 

I. Total Number of recommendations. 

II. RecommendatioDs which have been accepted by Government (Vidlpara 
.f.ofIntroduction, and at SI.Nos. 2,3.4.6, 7,8,9, 10, II, 12, '3. 14, 16, 
".18, '9.lIO, 111,113, liS, lI7. 28, 119. go, Sf, 32, S3, 40 ,4' , 43,44, 45,46, 
4,.48,49,50.52,53and54) : 

lll. 

Number 

Percentage to total 

Recommendationa which the Committee do not desire to pursue in view 
of Government's replies (VitU Recommendations SI. Nos. 35, 36, 37 
aDd4Q) : 

Number 

55 

Percentage to total 7"7 

IV. Recommendations in respect of which replies of Government have Dot 
been accepted and which require reiteration (Vii, Recommehdations 
SI. Noa. I, 5. 15, lIIl, 11+. 34. 39 aDd 51) 

Number 

Percentage to total 

V. Recommendationa in respect of which final replies of Government have 
Dot been received ( VidlrecommendationaatSeriaiNOI.115 and 38) : 

Number 

Pereentqe to total 

8 

3'6+ 
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